\202IT E MNO. 7 COURT NO. 5 SECTI ONIV B

SUWPREMECOURTO-FIT NDI A
RECORDO-FPROCCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil)...... / 2007
ccC6316/ 2007

(From the judgenent and order dated 0 6 / 1 2/ 2006 in CWNPNo. 2800/ 1992
The HGH COUR T OF PUNJ AB & HARY ANAAT CHAN DI GA R H)

STATEO-PUNJ AB & ORS. Petitioner(s)
VERSUS

GS RANDHAWA Respondent ( s)

Wth I.A No. 1 (for c/delay in filing SL P)

Date: 30/ 07/ 2007 This Petition was called on for hearing today.

CORA M :
HONBLEM JUSTI CEHK SEMA
HONBLEM JUSTI CELOKESHWARSNGHPANTA

For Petitioner(s)
Ms.R ach a n a Joshi Issa r, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

Del ay condoned.
Leave granted.

Stay of the inpugned judgnent.
Tag this matter with CA No.52 92/ 200 4.
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